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| As per direction of the Hon'ble Vice ‘ -
. Chairman dated 22,1,93, thé matter

.is taken out from Sine-die list.
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Dated: 25533

OA.NO. 823 /38

Shri GeSeWalia for the applica;%\
Shri J.G.Sawant for the respondents,

' Shri Walia states that since the \j
applieant has already besen promoted,
nothing survives in the petition and [
that he would withdrauy the petition, "
The petition is withdrawn with no order!
as to costs,

{MS.USHA SAVARA) {M.S.DESHPANDE)
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